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1,EN1kL pDNINIsTrATIVE TRIBUNAL 

iuiAHATIB; G U iJA HAT I5 

URIGINAL APPLICTIUN NO . 	[L'er7~ 

. . . . . . 

Versus 

	

Union of India & Ors . . 	 . . 	 . . . . 	 Respondents. 

FeE the ?piicant(s) 	 - 

For the Psespondents. 4' 

This 
'I 	 4 .12 Lb Present: The Hon 0ble Mr D.M.Chow- 

PCt> 	 dhury, Vice_Chairman. 

The Hon'ble Mr M.P.Sirigh, for .' 	 c'3 	 Administrative Member. 

One more familiar issue relatings 

to transfer and posting,Q4 the 

	

• 	
pplic ant who 18 now working as UDC 

in Kendriya Vidyalaya, Maligaon unde- 

	

t 	the respondents has been transferred- 
• , 	 : 	

to Nirjuli at Arunachal pradesh. The 

4ppllcant has raised numerous groun- 
* 	

ds challenging the transfer order. 

ne such grounds is relating to his 

	

'--- ---- 	 iight to be considered for posting 

tnder the scheme of posting husband 

and wife at the same station. Mr S. 
- 

	

	 arma, learned counsel appearing for 

the applicant referred to the Office-

M'emorandum NO.28034/7/86-Estt(A) 

• 	 dated 3.4.86, which is subsequently .  
• 	

iihended in 12th June,1997. Also 

heard Or B.P.TodI, learned counsel 

for KVS. 

Since the matter relates to the 

area of administration, we are of 

the view that ends of justice will 

be met if a direction is issued to 

the applicant to make an appropriate-

representation before the concerned 
authori 

a
ty 

/1arrt1ng his grievances within a 

week from today. If such represen- 
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I  

• 	O.A. 432/2000 

14.12.00 -tation is made. 'the respondents shall 

consider the same as per the depar4.mental 
yQ .Ot4 

g.udeUnes and pass nbmezzazy orders 

thereon, as expeditious lyIossibie. 

Till the aforementioned exercise is 

compi.ebed, the impugned order of transfer 

dated 4.12.2000per'taining to the applicant 

transferring him froin Maligaon to Nirjuli 

shall remain s-ticperidcd suspended. 

With the above direction the.appl.ica-

tion is disposed of. There shall however, 

be no order as to costs. 

/ 	0 

Nernber(A) 	 Vice-chairman 

pg 

a 

I' 

/ 

._.t 	

,• 

* 	• 



i: 	£1C;j 

Tii; I 	c: ftc! ec e. 	 I:.) 	Nc 

!i1 

Aiictc 

.rrc 

I N D E X 

INI 

J. 	cl 

LA  

nnexurc:$ 20 

ffl;Ur 1 	2_ 

flfl(cXTm: 

Fieci by 

dvcc:ate 

J. tie 

I2 	 •3y:- 



I 
THE CENTRALADMINISTRATIVE TRIBUNAL:QUWAHATI P 

GUWAHATI 

U 

 

No.  

i3E;T WEEN 

Shr:L Prad:ip Kal ita 
..Jppr D:iv:iiac:r'i c'iri:: 

KerirYa. V ic:l a i a ya Ma). icac.:'n 

Guwahati.  
acLicnt 

()ND 

The iJn:ici of :i:r'c::ia 	 by 
the :ecI''et.ary to the Government of 
lnc:Iia, M:inistr:\/ of F4uman Resc:ur'ce 

p y pl ç pflI; i:critrai 	Secretariat,  
New i) ).ti i--I. 

The m:irman K€?fldriya Vic1y.1?a 
Sangathan,i\Ie''u Fic:ILIS: 	EIahac:k,,r 
SIiah Zafar Mars 	New Delhi 

The 	Commissioner Kendniya 

V idya Lava Sangathan, 	JNS !:)am::s 
New t)i: :i hi 

Al. The 	I:)?1:)ty 	i:::::Titris5:ii:ri?r,  
((c:acIemy) 	f:::encir:i,y'a 	Vic:iyalaya 
f3ancathan 	:sahir:i Jept: 9jr'icjh 	11aT: 
New Delhi - 10  

The 	(1Stt 	Cc:rTHn:Lss.LO.ner 	Kendr"iya 

Vi dya 3. aya 	Sançj ath an 	8iah at :1 

I'ec:j1on 	i1al:Lcjac:n G.wahati'-"12 

The Pr'inc:::L:'a). 	I':.encIr':ya 	V.cJya1aya 
"ia 3. i. c)aon OLIJahat i 12 

aticift 

u:: (PPL :Li'IC3N 

i 	PR :i c::UL is 	OF 	'i'i*: c::IFWEF 	AOA N8 	I OH 	TF 

(PP I. 'A'f ION I S 'lADE:: 

he 	r:tr'esen; 3!::Iplicatic:)fl is direc:tcd 	aciainst 	the  

C)r'dilr of transfer of the AppI :ic::ant as cjrd?recj by 	the 

II 



two  

Respondentm1 	1 (U r  ) / 	 f 

cJatd 4 :122øUU 	 )trans'fer'r:iç the 	pp1:icant 

from bLJaat:. to Ni.rjul :i (Arunc::ha1 PradEsh) 

2. (JF 	i•4 	FI l3t.JNrt.. 

The ç:;- 	ic::ant; declares that the subject nt.;r of 

be 	application 	is tij:itt:in the 	ji':i..c:ti.:n 	of 	this 

Han'ble 

:. LIN1J1(TI€)N 

:ic::ani; 	fLithr 	c:E;c:: 1i's 	that 	thE 

spplicat:ion is •f:i.i d within the limitation pe:rc3d 

p r sc;: r i bed und e r bec::t i on 21 of the Administvative 

Tr:i L: ra] 

4
. 

4.1 	

(:F iFtE: C3E 

That the Applicant is acItien of India and as 

'.tc::Ii 	he is efit:tt:.I eci tC3 3.L ] 	the 	 priv:k i?cf?T 

as quarari teed under the C;::nst :1 tut I on of :ErcJ i a 

4.2 	That 	the (::::)I1 c::at't is aggrieved by 	the 	i:ucred 

c:cr(:eT 	dated 4 :2EiU by which he has been traisferrec1 

frc.cn i3ciaati to Nirjuli 	 ) 	The 	said 

c)rc:ier has been :is.;uec1 byt'e respondents without 

considering the re resentation t:LI ed by the app 1 ic:ant: 

nrlc::I' j:i-j t:he isscanc:e of the sa:ic: order' of transfer. it 

is c,cte&cnt:ry to mention here that the app :!.ic ant: pri or 

to issuance of the aforesaid c:rc1er of trmStel" dated 

4, :12 øU the appi :ic:ant was (:::onstra:1nec to move the 



uDa' 

Ieuc 

Hon 'ble 3i.ahati Hinh Court by way of filing Civii Rule 

4O 4019/97in respect of his promotion to the post of 

1JDC from LDC The Hon 'hi e Hicjh Court: was p1 ease to 

disposed of the c:ase with a direction to consider the 

case of the appi ic:ant for promotion to the post of LJDC 

within a period of 4 weeks v ide its order dated 

28.8. 91. Pursuarrt to the said order of the Hon 'bie High 

Court; 	the respondents have issued an order v Ida No 

F. 420 (:) /9-...i.::V/F, IV/V(D1. . ii dated 27 :1097 	promot inc 

the applicant to the post of UDC. In the mean time the 

app 1 :kcant made a representation to the respondent No 4 

w:i th a prayer not to ci isturb his present place of 

posting hicihiichtinc1 his difficuit:ies irc:tucling the 

service of his wife as well as the academic: session of 

his son But ignorino the aforesaid factual posit ion 

the respondents have issued the aforesaid impugned 

order dated 4.12.00. The said order of transfer is yet 

to be formally served on the applicant The applicant 

immed I aj;e I y hay inca come to knotLj about the said order 

dated 4.12.2000 made a repr'esentation to the 

respondents prayinp for mod if Icat ic:;n of the said order 

of transfer. But the same is yet to disposed of by the 

respondents. 

This Is the crux of the matter for which the 

applicant has come under the protec:tI ye hands of this 

Hon b 1 e Tribunal seeking app rop ri. ate re 1:4. e f 

4,3 That the applicant is presently working as an UDC 

under the respc:ndents. He t:?e inp aggrieved by the action 

of the respondents for non--consideration of h is case 

p. ctV,M 

'4 
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1 
I 	 > 

fc:r 1P 	 to the post of (JDC was cortr'ained to 

move the Hon 'ble Hiph tcurt by way of f:i I i;no; Civil Rule 

No 4019 of 1997. The said Clvi. 3. Rule was disposed of by 

the t'ton 'ble Hiph Court by Its ju:pement and order dated 

28. '797 di rectinq the respondents to consider his c::ase 

for such promotion to the pc.st of UDC J  fix :inp a time 

:a :im:i t of 4 

(i copy of the sa :1. ci Judp emen t and order dated 

28897 is anne::<ed herewith and marked as 

ANNEXURE-1., 

4,4 	1'iat: the applicant pursuant to the eforese:id 

Judqement and order c:tat:ec:t 28897 passed by the Hon 'bi e 

Ijiph Cc::iurt.: the re .:Ec:ndents promoted the app3. :ic:ant; to 

the post; of ur)c:: vide its order vide No F4"-20(3)/9-'' 

KVS/E 1 V/Vol. XI dat: ed 27 10 97 and he assume duty on 

the same day as tJDC The case of the apl :i.cant before 

the Hon b I e Hi ch Court was the t: on p romct ion he was 

posted out side Suwehat:j, and for that reasc:n he had to 

.tmçç the said promotion at the 'first instance due to 

certain personal r'easons. But in the Ci:i3. Rule the 

app 11 cant: preyed for his act .justment: i. ri the said 

1::romotional 	 i. 	. tJDC 	iith:ir'i 	(3uwahat:i 	It 	is 

pertinent to menti. c:in here that in the c::i.vJ.l rule the 

eppi.:. cant pointed out the fact about: the service of her 

wi 'f a who Is an emp I nyc e of the P rac: j yot I sh Gaol I an 

L)rrfr buwahati an ci the ........n bie hiph uourt was 

p1 case to disposed of tn e matter cons i c era nç the case 

of the al::3p1 :ic:ent in the vacant: post as pointed out by 



-- 

the applicant The respondents considerini the case of 

the iieti t:ioner adjusted him in the Kendriya Viclyal aya 

Mali cjaon Guwah at :i. as LJDC 

1-i copy of the Join inq report: dated 27 10 97 is 

annexed here with and marked as (NNEXLJRE2, 

45 That pursuant to the aforesaid order of promotion 

ed 27, :10 97 the Applicant took c::h a r e of the post 

	

eial 	 t1 Ut)C , Kand r iya vi dya I aya Ma 1 :Lc aon , GLtahat i 	In the 

	

/ 	

mea 	time the ppiicant made several representations 

st' inq therean the serv ice of his wife and his E3 years 

L Q 1w2aiatt 	old son who is study:nq at ci ass'2 and with a prayer, 

not to transfer him out side Suwahati 

Copies oft he r'epresen tat ic:)ns dat ed 6.12.99 and 

20,, i2 99 are annexed heretii th and marked as 

ANNEXURE-3 & 4 respective1.y.  

4 	That 	the applicants apart from 	the 	above 

representations made verbal requests to the authority 

concerned about his di fl icul tics with a prayer not to 

ci :isturb his service by way of transfer :Dn the çround 

that his wife is an employees of Praci Jyot $. sh Gaolian 

Bank, Dh ar'apur Branch, Guwahat i On the other hand the 

only son of the applicant is aboi.tt 8 years old. In this 

c:onnect ion menl; ion may be made of the i'ec:ominendat iOfl of 

5th Central Pay Commission where:i.n it has been 

cat eçar'i cal ly stated about the post inq of husband and 

wife in a same station usincj the ex:ression "shall 

The Applicant craves I. cave of this 	Hon 'bi e 

-. 
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Tribunal to rely and refer upon the said 5th 

Central Pay Commission recommcndat ion at the time 

of hear:inc of this casc 

il.. :7'riat the Respondents without considering his sucl 

rercsenteti.c::n 	:uucd 	an order 	vide 	No. 	j: 

I (DT) , ic:3i.-:::VS E. tv dated 4.12 2ØØ tansferr'nci the 

pnIic:ant from lid ic:aon to Niru1i, in the same capacity 

as I is pertinent to men tion here 1 h I.. the  

TTibunal c: ant 
	be r nc:j 	a .i. o'.s p ar o emp i. oyec shou o 	not 	have 

t-a1 	 been1transferred.  

i 	c.:c:::v Of the ord c i' dated 4 12 	is 	annex cci 

G1w8tt jeric 	h crew i th and marked as £.as:: 

48 That the Applicant states that ainc::a he :ison leave 

on med ic a :t c round therefore the a a Id src:l ci dat cci 

4 122ddø is yet to be served on him offic::.ial iy The 

Ippl :icent on enquiry c:oulci come to know fT•'ri a re:L';abic 

source that the said transfer has been issued actino, on 

a request made by one LJDCwor'kinc in the t(endriya 

Vinyai.aya cmer:LcJaon Guwahati for his transfer to 

Malaciaon i.e. the place of postinç or the Applicant.  

49 That the Applicant hichl:icthtinq his grievances made 

a 	rep resent at :L c:n on 11A2.2000 to the 	c:once rn cci 

it:mrity 	for cancel :Latiin/mc:cii'fi(: at ion of 	the 	Orc:ler 

dated 4.12.2000. 

copy of the rep's.cntation c:lated 11.12.2000 Is 

annexed herewith and marked as (nrexure''6 

4.10 That the AppI 1€: ant begs to state 	that 	the 

:4 
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ifnLnec:J order d a t e d 4.1220 	th€uch h a v e,  been 

:tssued in public interest in fact the said order have 

been issued pursuant to a request macfe by the incumbent 

&iork inçj in the f<endriya Vidyal aya CRPF Arnerigaon 

3Lwahat :i. 

4. :1 .1. That the Applicant hE:cfs to state that presently 

his wife is worf<inq as a c a s h i e r Pranjyotish f3aol i a n 

Bank , Dharapur Branch 6uwahat :i The son of the 

Applicant Shri }3haskardeep Kal ita is presently studying 

in Class 3:1 in the St Vibekananda E:ric1 ish Academy,  

Nial icaon Guttl.lahiati and he is aged about / years. It is 

therefore the App I icant further beps to state that • in. 

view of the recommendation made by the 5th Central Pay 

Ccnissiori the Rosponcient ought not to have issued the 

order of transfer more so when the f a c t has al ready 

been narr'atecl by the Applicant throuc!b h i s ear'l i er 

representations 

4. 12 	That the 	App 1 :Lc:ant 	begs to state that under 	the 

Respondents certain 	uide lines have been maintained 

reciar'ding transfer' a n d post inp mention of which h a s 

been made in the impuqned order dated 4. 122000. As per 

the said transfer cuide]. :ines maintained by t h e Kendriya 

Vidyal aya Sangathan the incumbent having worked less 

than 5 years of service should not he trar;s -Verred But 

in the instant case the Respondents have violated their 

own qul dcl inc and hence the impugned order cannot 

sustain in t h e e y e of law 

4 13 That the Applicant begs to state that: prior to 

S 

(O  (c)7 

• - 	_____ 
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i ssanc: :: — of 	the 	a mpuc:nect orci ci- dated 4.12.00 , 	 the 

raspondants issui.d an order da cci 17 1d transfer r:inq 

some simii arly si tuated ect SLoy::s 1 i ::e 	that of 	the 

S 	 aoplicanL;s 	i"mcly one Sr:j. }iJ::. Des, but tii.l 

has not been raleesec:r from his present place of pc::'stinct 

ON 	Mal:i. peon on his own request; 	Ho aver 	the 

re spc:ind an 1: t.: :1. St I c:! at a has not yet d :i. spos ad of the 

representation filed by the appi :ic:ent and pandinq 

disr:sal of has such representation issucirl the order of 

transfer without any prior :int:cnetjon to him 

414. 	That the applicant becs to state that the 

respondents have issued the order of transfer wi thout 

applying thE::ir mind as well the various gu:idal in as 

issiAed bvthc Govt of Iridi a and hence the said order 

dated 4 idG is not sust ai nable:n the eye of law, 

4. 15. 	That the eppi icani.; hac,s to state that the 

appi. :icsnt bei op a low paid emr:,loyea the respondents 

ouphi; not to have :issc.ted the order of ti'ansfer dated 

4.12 . 00 which is violative of the various c..idclines of 

the Govt; 	of India and hence the s aid order is not 

susta inch I e 	in the eye of law and ii at: 3. a to be set 

aside and quash ad 

4.16 That the applicant heps to state that respondnt 

have maintained certain transfer pu:idelines for 

tr'ensfr and post:inp andi. in the said transfer and 

postinc qLtidela nes there has been specific: mention 

to the low paid employees like: 

the t of the app lice...... On the other hand the applicant 

( 

Ac// 



bei.nc 	 in the middle of the cr ::atic::n I Let 	arid 

there 1:r stf ic:i,ent sniors and juniors hence the 

action of the T"ee:.pcderts :i 0 i es,t:i r3c the i (nf.::.c'nec.i cjrc:ier 

::at:ec:: 4.12.00 p:LJ::iric. the applicant is :. epa]. and 

1.1 at::i I e to be se:'t,: aside and quaeed 

4.17 That the App iicar;t bec:s to sit,e that 	t:i 11 date 

the App :, :icant has not been issi.u:c:I with the order . rf 

transfer formally but he apiehe - is thatt any moment 

the Responc:ients I ssuec the said order of transfer 

fc3rmally to him aic:rmp with the release order w:i,thc3ut 

1 r. t c:ons:Lder:Lno his representation. Itis in view of 

this iaci:s the Appi:Lcant prays bfore this Hontle 

rihunal for an apprc3pniate interim order directinci the 

Respondents not3 çive efiec:t the order of transfer 

dated 4 i22øø durinp the pendency of this OA As 

stated above the Appi icant is vt to be se'vc"i with the 

copy of the order dated 4 :t2 2000 formally as well as 

till date no release has also been issued to the 

Pplic::ant 	On the other hand .t.;:t  II date at least number 

of pests are vac:ant 	Therefore fpp will be no 

di fl icu]. ti es for the Resnc:ndents to accommodate the 

Applicant. The O r ( r of transfer  

v:Lol atinp the various puide lines issued by the Ministry 

concerned and hence it isa fit case for prantinp 

interim order di rect lop the Respondents not to oive 

effect the operation of the impupned order dated 

4. :L2. 2000 ii ii date disposal of this OA. In the event 

if the interim prayer :Lsnot: granted, the Applicarrt 

wittl suifer irreparable loss and iniury.  
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418 That this appi:i cation has been made Crfide a:id 

for securinc the ends of justice 

5. GROUNDS FOR REL I EF WI TI-I LEGAL PROY I Si ONS 

51 For that the act ici of the respondents in not 

considering the representation of the App 1 :icant before 

issuance of the inipuqnec:I order 	dated 4 12 .2000 Is 

eqa 1 and arh I trary and hence the impugned order is 

1t.tra 	'1 
liale to be set aside and quashed 

. 	52 For that the impugned order dated 4 122000 havinci 

h 03L&tt. 	 issued in gross v ic:1 at ion of van. ous ciuide I ines 

issued by the Ministry c:oncer'ned and so also the 

principles of natural justice, same is liable to be st 

aside, 

5.3 For that 	the wife of the Applicant being an 

employee of a recocn :ised DapiI:: at Guwahati and Ii is sr 

beinci a minor, the guideline issued by the 5th Central 

:ay Commission covers the case of the Applicant and 

I ssuanc:e of the impugned order dated 4 12 2000 :1 a perse 

ill ecIa I and ii ab 1 e to be set aside and quashed holding 

the same he ing violative of above recommendation 

54 Fort that the impugned order being violative of 

Art ft 1 e 14 and 16 of the Const i tut ion of md ia, same is 

not sustainable and liable to be set aside 

5.5 For that .. ...icre being a statutory provision of the 

Kend riya Vi dya 1 aya Sanciath an regard :inq tr'ansfe r and 

. 

P. 4U\ 
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Posting of the emp 1 oyees and the cppl :icant Einc:e has 

not comp 1. e te yet: 5 years servlc::e in his pre:.ent plec:e 

of posting, the Responde its ought not to have issued 

the :impt.Ac; ned order more so when ? V acts were made 

c:1 ear to the Respondents 

56, For thatti Respondents have acted il1eca1:v In 

: set.i: 3c_• the c:rc:€ir al, t c:uc:h stat;ec) to be issued in the 

:iberee;i: of public but in fact same has been issued in 

the b Ii a t of so ne V estedi. n a rest c: I rc::1 a and h eric:; a 

same are liable to be set as:ida and quashed 

5. 7 	For 	that 	there be : ricf 	so many san :i or 	as 	well 	as 

junior 	officers 	pr'eseritiv working 	in 	the  

the Respondents oucrht not 	to have 	p:ic:ked 	the 

any basis more so when his 	t:asa 	is 

riendinç 	c::onsiderj3fl 	belore the 	hicjher 	author:i 

jT 	r 	that 	in 	any 	viet.' 	of the 	matter 	the 	irnr:'ucned 

r is not a and the Applicant 	is 	en 1 i t 1 e d 

to 	he 	ral iefs soucit 	for 	:i n this O. 

r - 

 

The 	f:p1 :i,cant 	craves leave 	of 	this 	Hon 'bla 

Tribuna:j 	to advance more orounds both factual 	as 

well 	as 	:ft€1 	att:he time 	of 	hearing 	of 	this 

c: as a 

I LB OF RErIEI) I ES EXHL3rEI) 

The cppli.cart; c:iec:leres that he has no other,  

alteir'nai;:jvp and efficacious remedy except by way O f 

_filiric this applir:at::jcr. 
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7. McrTE:Rs NOT PRE:vIouSI_y Fl LED on PENDING 13E:FORE (.NV 
OTHER COURT 

The Appi :icant further- deci ares that 	no other 

app]. icat ion, 	wr'i t petit ion or su:i t in r'epect of the 

sub i ect matter of the instant app]. :Lcat ion is filed 

be fore any other Court Author'i ty or any other Bench of 

the Hon 'bi e Tribunal nc:r any such app]. ication writ 

petition or suit is pendinq before any of them,1 The 

Appl:i.cant had earl:iar -filed a wr':it petition heinc: WP'C) 

No 361 1/2000 in the Gauhat i Hiqh Court and the same 

has been withdrawn 22 9 2000 with ]. iberty to approach 

'ble Tribuna]. Thus this OA 

(3 	E 

'he  lLJnder the fac: ts and c:: I rc:umst:ances stated above Applicant prays that this application be admi tted 

records be cal led for and nc)tic:c be issued to the 

Reseond ents to show cause as to why the rd i efs SOLLqFit 

for in this app]. ic at ion should not he Qranted and upon 

hearinq the parties and on per'usal of the records, be 

p1 eased to crant the foi iowinc reliefs 

ELi To set aside and quash the Annexure--5 order dated 

12 00 with all consequent. al  benefits and to 

allow the app 1 icant to cont :inue in his present place 

of postincj or any place in EJuwahati in the 1 ic1ht of 

aforesaid transfer quidel ines 

82 	Cost of the appl:ication, 

€3 	Any cthr re ii cf/reliefs to which the Applicant is 

ent it). ecJ to and as may be deemed f it and proper by 
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the Ic:n b]e Tribunal 

9 	1 NIER I ii OPflEP F:Flyc) r::pp 

Pending dispc:sal of the OP the :irpuned order 

dated 4 i2øø (Ar rp9 ) may be suspended dir'ec:tin 

the ? r r c : r. c.iprrt to aT low the Apnl :icant to continue in 

his i::resent pac:? 01 post inc 

:L 

The arpiic:ation is f:i. led throuçh (dvc:c:ete 

:1:1. 	PR"rit 

ipo. N:: 	 1 0 ?2'(. 

:i:1 	i:ate 

iii) 	la'a 	I a 	at 	1.t(L!'a; :1. 

2. ii sr OF :NcL(:)sJIEs 

As stated in the J:nce> 

if 	1 

- 31 

71 



I Raw 

p .: 

1 

(T 	J 

Shri 	Pradip Kalita, 1  ( I abou t 40 years,  

I 	B ri 	Rabi 	i, I) 	Kali ta ,resident Cli 	IflI 	1 1 r 

M al igaon, 	 present working I 	I i 	he 	} 	U 

I 	Guwahati,da hereby 

that 	the 	statements 	made injaragraphs 

Irue are 	to 	my,  

r t1 	 4.  
are in 	' tn 	TtI 	cIi , ' 

f rcm 	T ec::srcj 	and 	ft ere at a Are my 	humb I a 	subm I as I c:na 

"c:I1'::)1e 	Tr'I:)I,:'1a1. 

And 	J sign this verificationc i thip,  tie 



fm Ill 
019 on which the corq 

wel t.ed, (or d.IIery, 

i 

rovx 
D(e of me)rrQ Gyp, (hr 

copy 10 (he nppllcen(. 

II 

I 

: 	31 	4 	1TTT '3T, 	131 4t 31 fT 	3c :1  
nt{g 	 ITrvq f fi  

	

I .')ek. • , !roo Neni fi on for 	
O(e ,  of de(hery of (he OCIC fi1 for nnIifIn. 	
'eqiH, siamt end I(i (CWi(i(t number of 	

loIoi tem 	and i(I 

TUT ~ 
— 	 - 	 - 

— 

. 	 . 	 . 

I 
6.  
	- 	

r 

1 , 	
THE GWHATI 1[GH COURT- C 	' 

, 	

I.? (fligla Court of Assa, Nagalana, 	
i,d Tripuxg) I'r 	

I 	 ill 	 I'r 
CIVIL APPELATfi bIDE 	 ,. . .. 

.f I u 	fj, . . 	
-. 	I. 

. 	'1 	 of 

• Appdllajit-

Pclj1jcIn; 

I  I  

'(=k  

 

~f c:"
-  (_. 1s Bd po 	t . S . 

OPP0S1tPdfly 
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•. C.•: R is pOudct ' 7! 
°PPO&ltc—trty 	 I I
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I 

Wo. 	i 

• !'. Qt. 210, 285 A o  

t gota 	ar, Kali 

:1 

4. 

- 

* 

1. 	Th 	tiio 

rePrQ3CntA&d by th 	Soc rotary 4 	to 	 Of 

ifl.t3try 9f Eductio, 

MO TO Delhi, 

- 

2.
Viy 	nçath r1, 	

, ic. 
( 

l\.1)rJ 

The Aziztat 	 Oner g  

daVj 	 ath 

Za1tgaon: Cthayi 

 

Zaz411ya Vid , on  

000 

Is 

Thc3  hurxbl potjtjo of th 



p 	

. 

INe

/   •1... 
- •' 't 

	

I 	 I 

• 	 Ho' 	
Ht 	

* Choudi lury 
 _[2 

.1
• 

	

	 'petjj 	
the Petifler 8ee !f or a 

• 

diec 	
to the .e8pfldOfl 	t0 Can o the Peti 	

orprojijotj 	
t tho 

'po 	 0
r o 

f U. C. in Xe ndriya  V 
Hear 	

ya 	
al1g 

Sharma,learn
Lor    Hr, 	

Choudhury learned 1
0~

Cffor th reaet 

/ 
The  

Oj 	

8hrj Pradj11 	
1.8 / 

 aLDC  
5th 	

and o 	
n 

 
the Deptt 28.7.94 

Ofl the recomendi the 

	

of 	
j Prooti0 Petiti0 	

'aa,, Protd,d 
. 

in the pay 
2C10 

of .1200/ t 204/ in the Kendriya Vidyalaya SAngaj 
28 	

The POttjoj.e 	ue t o  

 

h 

Lu 



Lt , 

.4444 	'y 01Ii 	or  
IIul. I'Cp()j I4 	i,rUri 4 1)7 J OC,dfl 

sj 	4iRIiflI4Irc 

Ireason did not accept the said promotiL 4 	 I 1 44 

L
at that time. Thereafter the case of the 

~ titionar was again taken up when post of 

.D.c. fell vacant, as Will appear from 

the communication dated 9.4.9(Annexe) 
-- 

.-ent bYj the Princjpal Kendriya Vidyalaya, 

ialigacin, to the Assistant Commissioner ,  I 	- 

endriy Vldyalaya Sangathar) 	ereby the 
CRS 	Of the petitioner were fowarded 

4 for 
further action. According to the 

etitioher one post of U.D.c, is lying 

Vacant resentiy and he i8 eligible for 
,t~ romoti ' n to the said post. fle now 

4.... apprehe lds that the post will be, filled up 

Iy tranferrjng person from 1  other place 
insteadof Promoting h1n,t4ot1.e said post. 

S a matter of,fact, petjtjone 

thmittQd a representation before the 

Piflc1p1, who by his letter .dated 30.79 
I., 	

.. 	
.1 

£or-wardd the same to the Assictart 

CPmIBJ.BBLonOr. Kendriya Vidyi, Sangathan. 1. 

}'rorn the £actB narrated above it 4  
thus 	 4 

 'ápjeara tnat there is a vacancy in the 
post of DC and the petitioner is eligible 

tO be Cobsidered for the post. 

I ib the facts and cjrcumsLco 5  

of the case, the reapond.t•o li re direct.rj H 
to consider the CU8 of the petjtjoncjr 

fIr beinç; pro:moted to the post Of UDC 

aon.gwitp with other 3irnhlr1y sltutd 
• 	 . . . 	 psons In accoance with law. hilo 

.H..1...... Cnide.r.ng_thO - 	of-th 	ltitntr AOl', 	 ) 	 cao  

the resPOndent3 shall lo take into 

•1 

I' 

44 



-- 	 - 	 . 

(28.8.97) 	. 

	

conti 	 . 	 I,. . ..  

	

COfl81dOratI 	

the petitioner 
as romote! to the 

PoBt
O.ZUDC but, for pernaj re80 h 

	

 a1so I 	ecould Snot avail 
that chance 

hia perao 	problem in ovor by 
flOw. 

The repPondents are djrecteä to con  the rerCi wjthJ 
 4 Week:from today and 

durig th Prj 
they ha1j n f 

	

ot} 	 ul jup the 

c!o endriya VIdYalaYa Haijgao ., 

	

by r 	
the 

Sed 
accordingly 

I 
C.ju10 4019/97 

	

-- -- 

	 T- 
Jting by On 	

I 	 flO1c 	epon oidcr,or Proccedn 

	

- -. 	
No. 	

with aigna1r 

• / 

Dx, 

.2± 

rUIW4o bo 

7*,;,P-,I? AU 
ISUP4rJntgndiiu  

fli 	(t:p- 
A.i I o 

53 



4,.  

4NN 
7 _2  r 	F 

5 

i€:• 	 a:[ 
ia I 	 i at I I 

L)a t e ci 27 f. h Dc: f; c:b e r 	1. 997 

T:::irinc rj:.:c:rt; 	it)( i:n prcmot:Ior 	frcnn 

th 	referenc:e tc: 	)S (Fft) New Delhi 	1 et'i:e r No 

IV/Voi II dated on the subjec:j; c:4.ted 

above. :1: hercby ret my cRy in the forenoon of 

27th as upper Divis:ion c:ter:: on crc)rTotion rnm LDC 

I request. you :: mci :L Y  to permi 1; 	çip 	i:C) 

my dt.Ay 	J1C arid 	1.j,ecj 

,' :ie af lc:wed to jc:::in 
c:n 27 1 0 97 F/N 

f:cpje..l by 
F r a rn p ai 
K) 

ic'c7 

'T'c,Ar's - a. thfu.I ly 

J.L(al:ita. 
LDC::. 	ia1ica. 



A 
.,. .'.- 

- t: • Prii - Kiiitci, 
Upper DiviciOrl Clerk 
l(ezriya Vidyal ay 
ial1gu01i', CUWthtj- 11 

Lb, 

'h Deputy commissioner (academy) 
1<C`1(] riYa Vid yl aya Sanqt han. 

-. -Li 	- - 

I G'JWAHAII C.P.O. 
 

SP E 7 B1l11g211H 	W7n 

11Ev DELHl, P 14 :110 	OpOU 
Frc:p 	1l1A , GIfT fal  

/l211999/ l:l5 

ANNUUPPE - 

'.5 Singu Marg, 
i4e'.j Delhi- 16 

	

( 'riro ugh Proor c1 	
) 

Dated 6th Decemr'99 •, 

Abeyance 
of Mutual reque st transfer from K. 

	

to rcV.cnpr, Amerigog, 	 V.Maljgaon 
Guwahati br any other_IoEndrjya Vidyaja 

- --_ 

Pected Sir 1  

I have the honour to invite your kind attenEjon0 the  subject cited a1vc 
arid sthnjt the fol1oin9 fats for favour. 

. J, J1 I IR.:cjj i.1aC y c.ctjoii p1 (éLLO. 
That Sir, since my promotion was offered from L.D.c. tO a . 1.u. a. aCter completion of 14 years of rcgu 	zervjce,thcre_ 	r - 

L er I 1 ave be en 	rk I ng - as 	at .J(end ri ya Vid yal aya 
Cuwuhuti since 27th OctoIy'r, 1997, 

I 	 • 
'rh1t Sir, I wou1.. like to illf- orm 'JOu that I came to ku'.ftJ fr1 reljJj00

L1r ce that one sot a
Lioll senior most U. P.0 of iendrjya Vidyalaya, 

Maligaon (Mr. JIK.Das) had applied for 
mutual request trarier from K.V.Z1a1jgaon to K.V.CF Amerigog, 

vid Principj K.V.Malign letter o. Ki/99/444 Pated 23/9/99 
addressed to your good Off ice through t.Assjstant 

Cómmissjone 
Uuwalj Region for seeking permission 

of the mutual trcfer 
to save Ejid to avoid surplus at 1.v. '•lalign. In thfs 

('Olrrnction, itt presej tv,,
sanctioned poet of U.DC. are holding 

.iYi 'oj1-jon 	per prViou 5LUt enrolment bej 160 	On t: o 	 one 
 100 st O f U. D.C. 	be t thdr a'i/ deere ase iri 1.:oj:i Of •IcVs(ji.c, 

) Ne w 
Delhi D.O. o the COrflflssjofler letter 

o, y• 1- l/99-]cv(oM4)/dat0d20/0/99 
and another 2rd letter No. •. 1-J/2uuo_(J1/1cvS(o&Il)/ dated 

01/10/99 1des, as the new t:lonasaJ hj0 been aoprov 	in th  flD iard of Governor's meetin g  Jo:- £IXS o" of taEf sanction for the acemjc year 2 0 00-2001 in hr niini: of having upto 3 ectjon C1 I to X for one 
nhie ur I 1 Iipp at 

	Delhi letter I ri 	i o1 	
ovo. loreoverI COn000tion of pprehend, if the mutual 

f:r,i: 	:Otild be C011iO into Cf foct by your good OEfice, it I Le inJU:ic for IMa; junior u. D.C. at 
. V..ligaon and 

rill- r,5~ 

11'q 	('lit I. 1i(iittiit 	'tlIly not 	) 	
]qtLttr1 5- .  

t,1 
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11t 31r. 
my wife is a Rcgional flur&. Wnc employee serving in 	rVq 

1l (JJYULi,'j11 (Juoul I a 13arik, Utiar apur Jirnc h, Gul4iAllati, which j c 
i)Crest fiom my duty place. (i Copy of th?; service certificate 
from the employer is enclosed for your kid perusal). 

111 	Sir, my ailing father more than 60 ye5 old who 
is residing with me has been suferjn.from 'isthma with hypat-

ansiori last three years is under treatment at the cànsulting 

Doctor's (A copy of the medical treatmext certificate from 
J 0
uthori5ecj Medical Atter]ant is enclosed herewith for your 

r • I y rf(-re rico ), 

That Sir, my son 7 yerg old iSstudyirig in private ' 5chool in St. Vivekananda English Academy, 
t 	the nI..id jrd-I (orb) Fhntc1n, t 	rn tht el'lcj 	rn ad noy • 
only bread earner of my family as  web11aS 	

o 	ri 

 my 55 years old moth,er it ur e Wholly dope ride ri t upon inc. 

That Sir, your small favour will b great bUssing to 

rue aid help me render my best services to the Vs at K. V. 1aJjgaon, 

)c'.,ng, free from big worries of domestj0 life and acuate peraal 
problems. 

Needle55 to mention that ifI am shifted to any other place I will Jx put to 10t of IricOflvCrlienc0 ar -  discomforts 
your kind £avour'j5 Sljcited.  

In view of the facts, stated a1ve, I earnestly.reque 
	

S

st u 	 b to look into t matter personuuy 	that mutual trater .()t 	t5iLi0fl 
cctnjormojt L'.D.c. from lenr3riya Vidyalaya, Maligaon to another K.V. I S kept alyance ufltjll further imDlerfleritatjon 01: 

new staff sanctjon order for the ac1erc year 2
000s2001 in 

Of your KVs(H. Q. ) New Delhi letter referred 
ave as 

the •nnua) Regjonj request transfer has alrey been done' 

according to computer ised Priority list. As per criterja "For 

	

Iiich that act of your kindne35 I shal I be ever remain geatduX 	; P to you. 

Thanking you in auticipaLion. 	 - 

• 	Yoncs faithfiy, 
oto st aL cony of service 

certif i.cctc in respect of my 
i.LI• 	. 	 • 

06 One PhoLoc0p of meclj cal tre- 	 ( PRiDP KiLI'r t:wt CCrtjfjcaL. from atith-  

1 I1JjCal attendant in 
r.r,ec of my father. 

Copy 
forward for inforrnj3 & necessary Similar eion to : - 

r1Y e j
:j ;t: aiit Coru5sj0j r l(endr iya Vidyi). aya anqat hin, 

RCcjjonal Otfjc, Guwdhatj 1 cjion, 4aligaon Chariali Guwahatjl2 for kind information £ Oe.ary action Please. 

iyi  

( P '1 )IP  



• 	- 	- 

,iNNXuRc-4 
W/(> 	I [1 1? K a I .1. I a ((ID' ) K V 

 

t 	y' 'I I 	i 	flit 	i ri 	la uk 
l'I11I:lpu,, 	(11W;iIl.t(•J_.fl 	(Asuajt,) 

to 

'l'hc Coinii 1S3.i_Qll(.sr , 

Kendriya Vidy;u1,ya Snyathaj-j, 
18, 1 u; Li. Lu Lional i\ t'ca, 
8I1ah.i(j(L Slug 	 (_j,  
New De.1.h.j-16 

l);.1 L'd , 21'i' ii ceuuuhrr ' 99  

ltItui,.,I,,.,, I 	f If nut ll; 	r''l,,ql 	lgi;1,,- 	Jrc,,ii K V MitJ .1 yautt Lo K V (U'l' 	A1clr.iJ.'jj, , ill rspC - 
 of Mr 13- K Das (UDc) and Snit f-I. I3 it 	Ir harlor,  ( uDc 

RerJc(;Lcr1 Sir, 

T 	I ic 	Ii r)r,i, r 	i uvi I:f' yrnr k i rid aIt,n (: i on Lo th ubject cited anuv and uhit,jL the 
LJtiowilkJ l.CLS Lot tavour ')C YOUr kind necess;t y action p1ea 

It 	"1:  KaI.'ILa has boun (21:Viuiq 
as Regional Rural bank enwloyee under - 

l':a1yoLish Gaon) ja Unl f)harapur, 
I, 	 GuwahaLj, - Asorn (A Copy of vi 	I!; 	CIICIOSr.(] 	hier,jt-Ii 	br your kind lft).0 ui 'ji ) wit i.ch I 	10 k ni 	di ; Luie C,  trottu my duLy 	lüc 	Where I. ci i.nq wit h iiiy: iluf;I)L,;Id at 	Govt 	aCCoIll,TIc1;,LjO,i 	all otLod I ii 	I :1 Vt 'Ill 	I 	mv 	I ii 	't ii. I it 111111jW1 lii 	ny 	7 	y'a i::: 	iii Iiu ii: 	(Al I I d 

wel 1. a my n.j .i.i.ng pont: hca.1.j:I parenLn_jn_la,j who ace residing 

with tue and Wholly dcpencknt upon us. 

itty 

Kendr.iya Vidyalaya 

I 991 

'Ihat. Sir, my 

ol,. in St Viveka 

IL) I ht.' S La 11(1(1 ri-I-i 

liusbiuu1 Shr.i. 

Ma.I.iyaoij, Git 

SOui 7 years 

P KaljLa has been working in 

atj as utx since 27t1i 

old is Studying in privte 

I\Cadetuuy, hal ijüu,i, Guwuita ti.. 

Ilia t 	. i:, 	.1 	iin 	
ltiy ill'Il1Der, 	on I y brc;icJ .I uti 	of: uy L 	 j• I 	i: 	nl'rC 	titan (,O yea r wi c1 who tins hrn ;u.ifer Uiy from Ati 	Wi I' typoL ansion is s1 1.1 3. L'lldej -  Lt a 1- Iu'r, L at tI 	coflsu1Lj,i ' docto' s (A copy 

	

;r l jjiL , . IS Cr1O.t(e:r( F 	IewjLt) 	o your 1.1 	
IJ'n.lsm1) :;u 1. cimi 'I: 	

i: 
 r'r;ictjriy a.t orw 	s a lady dL the I> ltflt_' 	I 	i Lii;, t 'I 

• 	 ': 	

c:,u..( . 	, 



Ii 

1/ 2 // 

•1 

That Sir, I wo;jlcl l.i.k to inform you that 1 came to kuow 
I ioii 	Ii(, ).e!,nurec' 	 sen.i.o 	iiio;I: UDC of Kcndrj- 
ya VIdyuJ.iya Ma1iq.)n of Mr 13 K Das, had 	pp1Ied for mutual 

Liiil or I row R .V Ni Uq;ou to l.,V ,CIWV, Imeri.yryj, 	Ghy 
for seCkjnq preInjsoj1 of mutual 

transfer to save and to avoid 
&urp1u; at 1 V .Ma1iqaoi (lIOwvt, a(.,opy of the representatjox 
cltd 6/12/99 is enclosecj herewith for 'our ready reference sub- 
tid I I "I Iry flu ii I' l:i I In, IJI)C oF l, V •Md i.qaon i ii 	re;u1ceI 	of my hUsb<iicI 

loteovor, I :onceptiori of apprehcnd:jf the mutual trans-
I:eu would IX) conic .111 Lo cU'ec1 by your good off ice if will be very injustice for Inc as the leqal entitlements may not be 
deprived from leyitjitiLe right: L4cedless to mention that if 
my husband ;hiftec1 to any other place from 

K V.Maljgaori 1 will 
be put to lots of inconvenience & discomforts your kind favour, 

 i 	6 Led 

In view ol the Jiu;L; stat:ed above, I earnestly 
requet 

you to look into the matter Personally so that mutual transfer 
of senior most UDC (Mr 13.K Das) kept postpone untill furttier 
lint).1 efllCnLaLjon of new staff s ,"'Ction requirement for the acade- 
Ill tL' 

ve.ir 2000-200! In iecorclauce Of your KVS (110 ) Hew Delhi 
I et Lw: as rnciiL.j otn,(I ill my husbanl r prrenIj on as per enclos- r,l lii "w ii Ii 	i' ii• wir ''Ii hint 	nrt: 	I 	your 	k i ndnr,nn 	J 	uhal .1. be ever remain yi:cal:JuJ  

to you. 

You: 	L,ri LIifully, 

I : 11 

1iieL:- As above. 	
(Smb.t4jra Kalita -(Dliaralj). 

1) . the Asst. COiriini'3.j.thQr, Kendriay Vidyalaya Sangathn, leqi.on 	Of fice, (uwahatj-17 for his kind i.nformation 
and necessary acLion please. 2 ) 	'ftc'ii flciv.rnl Maii;iqc'r, Pra(j Jyotish Gaorilia Lank 
11c'i(L Of C ice, 	 L 3. For his 'kind information please. 3) 	'tIn' General Sec retary, Ii:v t.NSTSA (hi), Delhi with a 

i'R'fI.. p'&)ll lUini 1 y I! 	;i.irLi. 	vene 1.he inI.r with RV4(JJ(J) tuI hioi:i y 	is :;uoii 	Iu;:ij hji. 	.0 LII.]L icy 1LiInnL 	rights may riot ho deprived 	

C 
C 

(Smt.t4jr 	Kal.iya (Bharalj). 
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Kndr1ya V1c1ya1ay 	SflQt.}iri 	
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. (Es -tt',-jv Se'i 

	

18, 	)St.tUt1Q!a1 Area, - -- 	- 
.Shaheédueet Sin, irg, 

	

1h 	 - 	---- - 

r-lo, F. 	 jIV 	 i I I '  LDt 	4.i2,2'd 

,- ri 

 

	

' 	 i 	i;  

JiJ 4-  

In accr,rdarce with - -th1 D,rV'jsjon col aith 	 pra 10 tro.f.jL 	• It 	ri' 	
g1de1n- 	I--- trnn'fr of th 	Q1r 	t'D 	, 	is Iierey ordried 	in pubi tci, int-irrj6t. , w I th I I 	

( 	 ç 	r 	 fl 

	

:9.,! I 	• 	
4, 	

. 	 iI:4 1 	i: Name erred 	 ,T'ra -tferred 	 ffl1v No 	 . 	 From KV 	 To RV 	 . 	 14 

--------.A oy 

, / 	 6b ( * 	
-r 	

•'4Lk 	. 

1 	
'1 

1 PM john 	alaha1 Ii 

? 02 OP Oupt 	 No 1 Ijopa1 	-- Uo 4 G,in 10r 
I . 	 •1 	 -, 

3. Ashok BuUhwarii 	 No2.ndore 	 .. .Ttars1 • 1; 

Nrayp (h.Das 	 Durn Dum 	 Dhochc4r,- 
ø.. R 	Pra.ad 	Dur - 'aor 	Firckk 	 ,.. 
06. Raj

BRD 
. P Kal -ita 	 .JZEtori  

08, 	SD Deyanar 	- 	,?ha' 
J 	'\I Uht 	 ItO 4 I - 	 B r Jocl c' 

- 	 - 	- 	_1lr-'fl 	 .,,. 
11 	•i rn 	Kr. 	Wu1 I a - 	Pa 	 -- 	.9. 	oh 	 -. 

- 	- 	..•-i 	 t_ 	
r 
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Yj 	1j) t 	S 

(1 !j • 

- 	 - 

p 	
w ?ft1( 	ci 

i 	 C ha n d 	
,Pth witñ  -I 

 Manr I 	 • Jadihour i 	, i 	rL' i j 
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Copy to: 	 ;,,. 	

• 

The teacher/employee concerned, 	' 	 • 	• 
U ,,  • 	

"...• 

The Principal, of the Vidyalaya from where the teacher/employee 
has been displaced. The concerned teacher/employee maybe 
relieved immediately 'in case. the said teacher/employee'js1a 
female.' or hysica1iy handicapp as per' 'the stndard 
guide1i,e5 framed by Govt. of India, the said teacher/employee 

• 	 •  should not be relieyed, 	Intimation to this effect should be • 	
sent to; correspojg Vidyalaya/ both the Regional Offices/ 

• 	KVS(HQ) Immediately so that further appropriate action can be 
taket, 'RepresentatIofl'bf the teacher also should be sentto 

	

• 	KV$(HQ) for records. 	' 	• 	- 	 ' 

	

2- 	The 	
Principal. of •the •Kendrlya Vidyal'aya to whereA. the 

teacher/employee has been transferred for Information •and 
• 	fl$CCs3ary action, 	In case of receipt of Information as • 	

indicated at Sl.1'10.2 above, the teacher/employee from his 
• 	Vldyalaya should not be relieved and the matter berjtdo 

	

• 	
this office forthwith to enable VS(HQ) for'. locatjry another 
teacher/empy08 from the dlplacemont, zone. 

• 	4- 	
The Asstt. Comnhissjoner, KVS, All Regional Offices. 	• 

The General Secretaries of recognized 
service Associations bf cvs. 	 . 	. 	. 	 • 

O.S.D. 	(H,R.M) 	
•; 

.1 

	

7-' 	O,SSD, 	(Def.), ,. 

	

C- 	
All Dy. Commisslonere/ Asstt, cornmlaaloner/srAdrnn (fflcers/ 
Audit Offjcere and Education Officers of KVS(HQ),  

	

2- 	E.A to the Commissioner, KVS. 	. 

10- Guard f'i1e/IJotjce Board, 

• 0 •  

(Dr. 	E. 	Prabhakar). 	1 

• 	 • 	Educajon Officer' 

/ 



• 	i • 	 ___________ •.. 
r!r. 	(1it. • 

U, n. C. 
K.V.Mjijor, uwh4tju.L1 

..,••... 	•, 

The comz iioner, 	 H 	 .•• 	- • Xeriztyt 	 4.thfl 
18, ItI A it Ut i on at Areae •• • • 
(tiahidjct !thg I g. 

D1 hj 	 • 
JDtOd-1Ith 

'It oi 	 i ub1t thtert d Modification.  Of tror ord,r wfthth gretr uiti Ctty 	 •, 
• 

I hve the hxvut to thvite youx kth2 ttritjon t. tb 
i)JP:ct citedauovo aid aukit the 	 lwjic 

- your kind nece 	yetr p1e, 	 •- - 

1. that i t  hi,e beri unrkiiiq as UDC tn 	21t Otbhr 	-s 
• 4t_< 

Fht sir, I c 	t knejul irrn r eliAbi BO 	 I 
been pOatc  4t V.itrju.j ilruniachal Prideh on pth1tc tert 

er your diction, 

Tht Eir, my wUe is an emptyee o Pjytj • under Reqionj ut81 	h 	en 9uwhtj33 ( 	Acony o t to 'Sor Vice oertt 	i herewith r your kind peru) 
• 	That 	r. my Xight yeara 	10hi1cin - '- tidytng Ln 
• Vivek all and i. Fnçii .AIetny Mf1 icupn 	 t) the 

II. Under tacndary bard.c,f 	tiOn, Assam as thr 
1oot af ter my con - SI that £utLlre eaudaion life may not 

Tkt sir rh ailing £tbt rrore thi 6 1U ycor a. old 
i8 Zeicir*ç with me 

It Eour. ytdrs ctjjl. under trecitiro ,  at at.; the culting Ctôt' 

	

opy oi t - t Medic al. tetmet 	rtt j5 	c1-.d hrjt) 
That ir I an ttle,, lp4i-e 4r A i ng rqm, bc,  r only 1x 

ot 	my £nijy 	wl1 -wOmy alli'ig Ttht, -b ty a 
st A : wit hoUt hej.ping of Myself 	 EVt 
like to 1zi.çrn yOu tht tier i 	proviion 	 i 
mrti ruj hth b5zack hurI 	4ere e 1yec 	may be - 
post t the 	 t t1 	titionas per rule, 
to mtioric tt it L 	shited to sy other 	 thátt 
City I wiLt ,e-ut to ro 	of 	 & 	 pur.- 
kind 	i1ijt4, I th Cctjor I had 	Zy Ib 

• 	nttt1 in n'y prvjo 	 dt 	 • 	htocgr 
Of th 	e i 	 • 	- • 	••, - 

4a, 

• 	• 	• 	 • 	•• 	 • 	• 	 •• 
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net 3tr, X •itObthg to YOU kLrd dtt erlttoa ce 	t 

	

1Jfl ir .ikely t 	Ict at 	rty 	 Viyyp 
• 	CRP.Arnczriçjog. UvyahGt1 ,, 	10 has btea trd 	 •: 

Vidy1y 	iii,ti 
 

as 	 yu goad oLi diretir-. 
• 

 
In VLW OE t tya, f actsattCd OYZ ear ne stly req t ;n 

t) 10,0k ill the rttr pArwm11y OD tt ty requcMt 
piae be posted wLthLt QX'Oater Othti aity. Por whth tht t. 
of your ki ndno-as X ,h&1 	vr rmajn 	tfii. t yo 

u in tt4trn, 

• 	 yus tthfuU' 

	

( PrtpU 	1: Jctc10 	' 1. Ozicr htocory O 
tt 	rvice Certjije 

• 	 ( L(L 	H3Ct Ot my • 	 •. 

tf4) • 

• 	 2. One n tOcpy of  ••• 

	

tctcrt certtot 	 • 
• 	 (th cect Of my • * 

5 
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2. The Att. Q,mj 	n tr, CV 	 Dcgt 
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